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IN THE CEITEAL ADMIHISTRATIVE TRIFUIAL, JAIPUR BEMNCH, JAIPUR
CP 1lc.106/1%%5 (DA 115.110/1904)
Date of ocvder: 18.12,.1997
Dhani FRam Sarc] at present employ2d on the post of Station
Superintendent, Wezstern Pailway, Jhunjhunu.

.. Petitioner

Versus
1. M.Ravindran, Genesral Manager, Weztern FRailwavy,
Churchgakte, Bombay.
2. Ramesﬁ Tripathi, Divisgicnal Pailwzy Managsr, Jaipur

Division, Jaipur.
.. Pzapondents
Mr. Zhiv Fumar, sounsel for the petiticner

Mr. .C.Meena, CLA,

Jepavimantal representative for the

r

(D

spondents.

CORAM:

Hon'ble Mr; O.F.%harma, Administrative Member

Hon'ble Mr., Ratan Prakazh, Judicial Membsr
ORDER

Fer Hon'ble Mr. O.F.3harma, Adwinistrative Member

In this Contempt Fetition filed under Sezcticon 17 of the
Administrative Tribunals Az, 1555 by EShri Dhani FPam Sarcj, the
petitioner has prayed that the rezspondeznts may be punished for
committing contempt <of  court for not complying with  the

the Tribunal oontzinzd in  ite  order Jdated

Hh

directions o
1€.12.1%91 passged in OA U, 110/94, Dhani PFam Ve, Union of
India & Ors.

2. We have hea;d the learned counsel fov the petiticoner and
Mr. K.C.Méena, CLA, Jdzpartmental reprzszsntative for the
respondents.

3. The diresction of the Trikunal was that the petitioner
shoculd be conzidered fov promoticon to the post of Station

noted
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Superintendent. In the crdersheet Aated 6.2.1927, it w
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that the pestitionsr has alvready kbeen granted promotion t£o the

post of Station Superintendsnt from 1955, The peticioner has,

iowever, gought promoticon from a dakte in 1993, The respondents

T

have 2ubsequeantly considered the qusst ion whether the
retitioner i2 in fact entitled to promotion w.s.f. a date in
1293, Vide it communication  Jdated 2 S-10-1997, Tha 3zneral

Manajer, Western Pailway has informed the Divizional Failway

==

Manager, Jaipur +fhat in view of the position regarding
regervations eto. and the @#eniocrity position 3£ the

petitisner, he iz not 2nkitled to promotion from a  Jdat in

il

1992, 2 copy of this communicakicon has already been taken on
record by us. The learnsed 2ounsel for the petitioner states
that the petiticoner has nokt receivaed any communication with
regard to conzideration of his case for,promotioh from a Jdate
in 1993 and rejection of hiz claim thereafter. The departmental

representative undertakes to  ensure  that a <copy of  the

il

communi-zation regarding  oconzideration of the case of the

U}

setiticoner iz sent ©o him az expeditionsly az poszikle.

b

4. Since the =case of the petiticoner has already Lbeszn

conzidered for promotisn from a dake in 1993

or the posk of

"Station Superintendent, we find that no zaze of contempt of

courk has keen mad: now. The Contempt Petiticon haz become

2 dimisgzed, lotices izsusd are di
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infructuous. It

1]

charged., If

th

it

retitioner iz aggyrisved hy-the acticn of the respondents,

h free to

Ao

(Ratan Prakash)
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7 remedy” in accordance with law.
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Jnudicial Member 2Aministrative Member




